BENCH-I NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

Appeal No. 963/KB/2018
Present: Hon’ble Member (J), Shri Jinan K.R.

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 2™ SEPTEMBER, 2018, 10:30 A.M.

Name of the Company Singhal Finstok Pvt. Ltd. -Vs- ITC Ltd.
Under Section -
Sl. Name & Designation of Authorized i i
. Signature with
No. | Representative (IN CAPITAL LETTERs) | PPe2ring onbehalf of | =

ORDER
The Ld. Counsels for the Petitioner and for the Respondent and

the Original Allottee of share are present.

The Ld. Counsel appearing on side of the Respondent sought
further time to file reply affidavit. Time is granted. Directed to file reply
affidavit within 4 weeks by serving a copy of the reply affidavit to the
applicant and applicant asked to file rejoinder, if any, within 3 weeks

from the receipt of the reply affidavit. In the meanwhile one Sri Raj



Kumar Bansal, Original allottee of the share appeared in person and
submitted that he wants to intervene in the subject matter under
consideration. Leave is granted to intervene and directed him to file

interim application by serving copy to both sides.
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List it for further consideration on 15-11-2018. e i R
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(Jinan K.R)
Member (J)



